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‘;ﬁ Tribunsls act, 1985, the applicant, M. L. Ajmera, hau prayed
.. -for quashing and sett in: as ide the order. dated 4¢4.8.98, at
N R . B . - ) ,
f Anner e AZ1, and for o ditect ion ko the respondents not '
to re{/e:t the  apoalicant from the post of Senior Accounts ,
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sabstantively the post of Accoants Off icer in the Dopl:u.mnt i
W

'

.o

of Telecommunicaticn. He has been premat.d on ad hoc basL.l

. 4
L 'l
A5 Seninr acnointd Offdai 1 vive order dated 14.5.96, at 1 I:

.
Anpes irv A/2. This promction hdas been cont 1r§ued fos about !l’

o yeare, oOfcoirse with artificisl breaks. But the '

[ 4 . ~

respordents vile order duted 4.2 .92 haw: reverted the -

[

Capplicant €0 the post of Acsounts Cfficer. Feeling aggrisved,: .

ghi. 3pplication hés teen £iled. N ,_
' A A .
s _ ot A :

‘3.' . In the caunter e has t-:en stateld by the r..sponden& ,j -

.

that tho impugned order of reversicn of the aprulica’tt has i
v AR
e,
cen pasec on accodnt =f the initiaticn cf a Jisciolinary i '
:;E' ‘

case ‘a'qaihst him particilacly in view of the fact that the

' 4 R | B
2519 and was not>so |
promx.eid on sxbstonr ive basis. It is, therzfors, averred

by the,r'c s;;nndents that thc applizant has no case and the

to be dismissed. ‘ ' :
4. We have hedre the learned counse 1 for the part les
a1l per.xe;ed the moords of the cgse.

i .

5. ' The only point to ke consilered 1n this case‘;"»fi '
whr_\.ther a per on off L—--.c ing on a hiqh(;% pc.;.-',t{ on ad‘ *’ ’T::
buals can te revertcrl to his .;.1J'Dstant ive prcst on initiatiwn ’:‘
.Of departlfun' al proceed ngs against him. Tni.s aapecr, hem \'
been dealt wit:h in the Swany '3 Conplete &arul on aseabl..shmm
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"(4) preced ire o be followeo when di=cip Lm,gvy 3
procecding g fnit Juted analinst a Govetnmmt AOEVa
offledat ing in a higher post on ad hoo 'basis sam: The:l
qu-st ion whether a4 Guvernuent servart appointed’to

3 higher post ‘on ad hoc tasis should be allowed: to‘.

continue in the ad noc uppointment when 8 diccipld

voosedare out lined below shall te fv-llawed 1m 81
cuases --

(i) where an appointncut hus been mide purely On,u
ad hoc bisis against a short-term vacanay - J‘
leove vaucancy or i€ the Governnent servéne
appointed to off iciate uncil fartner o:ﬂtrl

, in any other ejrcumstances hag held the
appointment for u peridd less than 'one year)

e

tasis, when a disciplinary preceeding {s N
uxlt;dtml deradnste him, :

(14) wherae the appointaent was required to be made o b
..on &1 hes basls purely for adminlatrat ive reasons

. other than arainst a shork-term vacansy or s
Yy ledve vacancy)and the Goveronent zervant—has
N

7 S ' dl*@;’_ blinary pra meding has been init 1ated
T T ety u‘zx nst hin

/\pprulLlJLC act i>n in such eases will ke t&}'en

deptpling on the Ooltcone of tpe disriplinaty case.

(GoT4, DR T+, OM.NOS 11(12/9/u5- stt . {A), dated 24th
])(-u‘ e, ')‘36 . ;' " .

our notice a circular of 1992 regarding dealing with t.calo 3

of ad hoc premat ion when Jn employee. 13.-being prooepdéd.

aguinst in a departnentul inquiry. we have careful.ly

to the ‘c-ase in hand.

—
x

e _opreeedding 1o indt dgtcd against him has been considprqd -
. by this Departuent =ud it has been decided thatichel” &

the Guvernment servent shall bte reverted to the o
post he ld by him substantively or on & regulag

N . thJ‘Um appointrent £ci1 more than one year,: 1!
‘ :{ T anyidivel.linary procecdinygs is init lated egdinlt /&
<y e the'Goannunt scrjpant, he need not be reverted |
“ - tokhe post he ld him only on the g 2und that,

1
] . N
6. - The learned counsel for the respondents brought.to
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